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Civil Co nte mpt; pLic at Lon No. 242 of 2LN2.

1n

OrigJ.nol I iJ}- ':'cot~on 1\'10.54 of 2OU1.

llahabad this t be 12th day of e ccmoer 2C03.

Hon 'ble M3j Gen K .K. r Iv est eve , !'i:?rnbe r-r\.
~n 't1e ~.• r .K. Bhal"n~~or, e" e.c-J.

_Smt. Baby
; J/o a e Sri Ghan Shyd'TI
:.bil .en, .~\S. Kan ur ,
I/O 1J/1t1 clr"lo ron ur Tclgdr.

• • • •• lic an t•

By Sr i K. K • ria thi)

Versus.

1. ri ,.1.!.'1. Khan
e ru or SUo rintendent,

\. M.S. Kan

2. Ihakur Subhe s h Sinh,
D • • S • Ka n ur - nge,
Kdn ur.

• •••••• spondents.

By ri £ .C. Joshi)VOCd e

By Hon 'ble :\3j Gen K.K. Srivastava, ,.
• 1'••

his con ? 11 etition has been fi led for punis ing

the respondents for wilful disobedience of the order of

t is ribunaldated 31.05.2(02 passe in 0 •• 0.549 of 2001.

2. he learned counse 1 for th? respondents as filed

ounter affidavit annexing the copy of the order of

Hen ble llaha ad High Court dat.ed 11. 7.20(J3 as se d in

C. H1. \,. • No. 24 3 by ••hich the operation of the order

of this Tribunal <.A ed 31. .L 02 has b en s 0 ed •
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3. In v Lew of stay order of fun' le llahabad High

Court, in our 0 inion, no useful pur se snail be served

in kee ing this conLern t tition alive. Contern t

etition is dis sad of. Notices are discharged. However,

the Ii erty is given to the a licant to revive the

contempt petition y rro v i.nc an app If.c at.son , in case it

is required after final adjudication of the writ et Lt Io n

pe nding before Hon'ble llahabad High Court.
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